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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH AT NEW DELHI

O.A. No. 269 of 2025

IN THE MATTER OF:

Association of Fly Ash Products Manufacturers (AFAPM)
...Applicant
Versus
Ministry of Environment, Forest & Climate Change & Ors.
...Respondents

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT

NO. 25 (UT CHANDIGARH).

I, Saurabh Kumar, IFS, Director Environment, Chandigarh
Administration, office at Paryavaran Bhawan, 3rd floor, Sector- 19B, UT
Chandigarh, | am duly authorized to file the present Affidavit on behalf
of the Worthy Chief Secretary, UT Chandigarh. In my official capacity,

am well conversant with the facts of the case and competent to swear

R

q ’} 1 \()/é this affidavit on behalf of Respondent UT Chandigarh:
A
g

1. That | am the Director, Department of Environment, UT

t of Environmenj

nistranon
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affidavit on behalf of Respondent No. 25 and am well conversant

with the facts of the case.

. That the present Original Application challenges the notifications

Issued by the Ministry of Environment, Forest & Climate Change

regarding utilization of fly ash produced by Thermal Power Plants.

. That it is submitted that there are no Thermal Power Plants in the

Union Territory of Chandigarh.

. That therefore, the answering Respondent is not a generator of

fly ash and does not operate any Thermal Power Plant.

. That, the Roop Nagar Thermal power plant, Punjab and Rajpura

thermal power plant, Punjab falls within a radius of 100 kms from

Chandigarh and thus requires 100% use of Fly Ash bricks.

. That the Engineering Department, UT Chandigarh and Municipal

Corporation Chandigarh are the primary executing agencies for
construction activities in the Union Territory and are responsible

for compliance with fly ash utilization provisions,

7. That the communications dated 24.12.2025, 10.02.2026 and D.O.

letter dated 10.03.2026 were issued by the Department of
Environment to Engineering Department and Municipal

Corporation seeking details regarding enforcement, incorporation

in approvals, monitoring mechanisms and _m%sgatus A
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true copies of the communications are annexed herewith as

ANNEXURE R-1 (colly).

. That the Municipal Corporation, Chandigarh has incorporated

mandatory provisions for the procurement and use of fly ash-
based materials in its construction works and tender processes.
The tender conditions issued by the Corporation specifically
mandate the use of Portland Pozzolana Cement (Fly Ash Based),
Further, the use of fly ash-based cement has been incorporated
as a standard condition in all Notice Inviting Tenders (NITs). The
Construction and Demolition (C&D) Waste Processing Plant in
Chandigarh is also utilizing fly ash-based cement for
manufacturing products such as tiles and paver blocks, thereby
promoting sustainable utilization of fly ash. In addition,
procurement through the Government e-Marketplace (GeM)
evidences the purchase of PPC Cement conforming to BIS
standards. The Corporation also ensures the use of fly ash bricks
in place of conventional clay bricks (with approximately 60% fly
ash content) and conducts regular site inspections through the
Engineer-in-Charge to ensure compliance with specifications and
quality control protocols, including adherence to BIS standards. A
true copy of the communication dated 08.04.2026 is annexed

herewith as ANNEXURE R-2.
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9. That the Engineering Department, U.T. Chandigarh has similarly
mandated and ensured the utilization of fly ash-based materials
in construction activities through its tendering and execution
framework. Detailed Notice Inviting Tenders (DNITs) for major
projects, including the Government School at Dhanas Complex
and the proposed Police Station at IT Park, Chandigarh,
incorporate the use of AAC Blocks and other fly ash-based
materials as primary construction components A true copy of the
communication dated 10.04.2026 is annexed herewith as

ANNEXURE R-3.

10. The Department promotes the use of PPC Cement in place
of OPC Cement, wherein fly ash (approximately 15-35%) forms a
significant component, and extensively utilizes AAC Blocks
containing approximately 59% fly ash. These provisions are
embedded in tender documents and construction practices to
ensure systematic utilization of fly ash. Compliance is further
ensured through procurement standards aligned with BIS norms
and strict monitoring during execution, including regular

inspections and enforcement of quality control measures.

11. That it is respectfully submitted that UT Chandigarh has

ensured substantial compliance with Fly Ash Utilisation

Notifications to the extent applicable and no violation is

attributable to the answering Respf%s _Therefore, the

lN\/V\/\/ Y "%/
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CHARBAGARH

Director v‘ ,{\
Department of Environment .
Chandigarh Administraion
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concerned agencies already mandated the usage of fly ash
products in their tenders.

12. That the contents of the present affidavit are based on the
official records made available to the deponent and are true and

correct to the best of my knowledge, and nothing material has

2

DEPONENT

been concealed therefrom.

——

Director

Department of Environment
VERIFICATION :
VERIFICATION Chandigarh Administration

Verified at Chandigarh on this 16 day of April 2026 that the contents of

the above affidavit are true and correct to my knowledge and belief.

DEPONENT

Director ‘
Department of Environment

Chandigarh Administration

& Fxplaing

read over
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Court Matter
Most Urgent
DEPARTMENT OF ENVIRONMENT

CHANDIGARH ADMINISTRATION :
Off: Paryavaran Bhawan (3¢ Floor), Sector19-B, Madhya Marg, Chandigarh-160019

E-mail; dircnvchandigarh@gr_nail.com; Tel.: 0172-2700065

No.ED/ (919 Dated: 24/12/2025

To
Commissioner,
- Municipal Corporation,
Chandigarh Administration,

Sub:- Furnishing of information regarding enforcement of fly ash utilisation
provisions in building construction — reg.

i Please find enclosed Original Application No. 269/2025 — titled as
Association of Fly Ash Products Manufacturers Versus Ministry of Environment Forest
& Climate Change & Ors. concerning enforcement of fly ash utilisation provisions in
building construction activities is presently under consideration before the Hon’ble
National Green Tribunal. The Hon’ble Tribunal is examining the role of local authorities
in implementation and enforcement of the said provisions, particularly in respect of
private and individual residential constructions.

2 Since approval of building plans, issue of construction permissions, and
grant of completion/occupancy certificates fall within the jurisdiction of Engineering
Departments and Municipal Corporations, it is requested that the following limited
information may kindly be furnished to this Department:

() Whether existing building bye-laws, development control regulations, or approval
procedures provide for mandatory use of fly ash bricks or ash-based products in building
construction.
(i) Whether any condition relating to use of fly ash-based products is incorporated in
building plan approvals, construction permissions, or completion/occupancy certificates.
(iif) Whether any mechanism exists for verification or monitoring of compliance with fly
ash utilisation requirements during construction or at the completion stage.
(iv) Any practical difficulties, if any, faced in enforcing the provisions relating to use of
fly ash-based products.

o You are requested to furnish the above information to this Department
within five (5) days of receipt of this letter, to enable timely submission of the reply

before the Hon’ble National Green Tribunal,
i M- ‘:‘_Zr

Additional Director
OlC
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Court Matter
Most

DEPARTMENT OF ENVIRONMENT

CHANDIGARH ADMINISTRATION
Off: Paryavaran Bhawan (3" Floor), Sector19-B, Madhya Marg, Chandigarh-160019

E-mail: direnvchandigarh@gmail.com: Tel.: 01 72-2700065

No.ED/ 19 2.0 Dated: 24 /1 2/2025

To
The Chief Engineer,
Engineering Department,
Chandigarh Administration.

Sub:- Furnishing of information regarding enforcement of fly ash utilisation
provisions in building construction — reg.

1. Please find enclosed Original Application No. 269/2025 — titled as
Association of Fly Ash Products Manufacturers Versus Ministry of Environment Forest
& Climate Change & Ors. concerning enforcement of fly ash utilisation provisions in
building construction activities is presently under consideration before the Hon’ble
National Green Tribunal. The Hon’ble Tribunal is examining the role of local authorities
in implementation and enforcement of the said provisions, particularly in respect of
private and individual residential constructions.

2 Since approval of building plans, issue of construction permissions, and
grant of completion/occupancy certificates fall within the Jurisdiction of Engineering
Departments and Municipal Corporations, it is requested that the following limited
information may kindly be furnished to this Department:

(i) Whether existing building bye-laws, development control regulations, or approval
procedures provide for mandatory use of fly ash bricks or ash-based products in building
construction.

(ii) Whether any condition relating to use of fly ash-based products is incorporated in
building plan approvals, construction permissions, or completion/occupancy certificates.
(iif) Whether any mechanism exists for verification or monitoring of compliance with fly
ash utilisation requirements during construction or at the completion stage.

(iv) Any practical difficulties, if any, faced in enforcing the provisions relating to use of
fly ash-based products.

3. You are requested to furnish the above information to this Department
within five (5) days of receipt of this letter, to enable timely submission of the reply
before the Hon’ble National Green Tribunal.

Ie

UK
Additional Director U




370

Court Matter
Most Urgent
DEPARTMENT OF ENVIRONMENT

CHANDIGARH ADMINISTRATION

Off: Paryavaran Bhawan (3" Floor), Sector19-B, Madhya Marg,
Chandigarh-160019, E-mail: direnvchandigarh@gmail.com

No. ED/2026/208 - 203 Dade - loforf=076
0

The Commissioner,
Municipal Corporation,
Chandigarh Administration.

The Chief Engineer,
Engineering Department,
Chandigarh Administration.

Subject: Regarding furnishing of information regarding

enforcement of fly ash utilization provisions in building
construction.

Reference: This office letter dated 24.12.2025 on the subject
cited above (copy enclosed).

Kindly refer to the reference cited above.

2. In this regard, since approval of building plans, issue of construction
permissions, and grant of completion/occupancy certificates fall within
the jurisdiction of Engineering Departments and Municipal Corporations,
it is again requested that the following information be kindly furnished
to this Department:

i. Whether existing building bye-laws, development control
regulations, or approval procedures provide for mandatory use of
fly ash bricks or ash-based products in building construction.

ii. Whether any condition relating to use of fly ash-based products is
incorporated in building plan approvals, construction permissions,
or completion/occupancy certificates.

iii. Whether any mechanism exists for verification or monitoring of
compliance with fly ash utilization requirements during construction
or at the completion stage.

iv. Any practical difficulties, if any, faced in enforcing the provisions
relating to the use of fly ash-based products.

3. It is again requested to furnish the above information to this
Department within two working days to enable timely submission of the
reply before the Hon’ble National Green Tribunal.

- e vl
Director Environment
Chandigarh Administratio&
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D.O No.&gug

Dated: [Q‘[m/zolé

SAURABH KUMAR, IFS Director Environment
Chandigarh Administration

Sub: Enforcement of fly ash utilisation provisions in building
construction in UT, Chandigarh -reg.

. )
Dear Aw~it Iy,

This is in reference to the Original Application No. 269 of 2025
which has been filed by the Association of Fly Ash Products
Manufacturers (AFAPM) before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi, under Sections 14 and 18 of the National
Green Tribunal Act, 2010, challenging the Ash Utilisation Notification
dated 31.12.2021 and its subsequent amendments dated 30.12.2022
and 01.01.2024.

2 The Applicant Association represents a large number of fly ash
brick and ash-based product manufacturing units and has raised issues
relating to dilution of mandatory use of fly ash-based products in
construction activities, particularly in private and individual residential
buildings.

3 Since the approvals of building plans, issues of construction
permission, and granting completion occupancy certificates fall within
the jurisdiction of the municipal corporation, estate office, and
engineering department, the letters dated 24.12.2025 and 10.02.2026
were sent to your good office requesting information regarding
enforcement of fly ash utilisation provisions in building construction.
However, this office is yet to receive any communication/report/
comments/ inputs.

4, In view of above, I request your kind intervention in the matter
for sending the appropriate reply in this matter at the earliest in order
to ensure compliance with directions of the Hon'ble National Green
Tribunal.

With Wavina- vq ovda,

Yours sincerely,
- b . 1 ’
[Saurabh Kumarl]

Sh. Amit Kumar, IAS
Commissioner,
Municipal Corporation
Sec.17, Chandigarh

Off: Parvavaran Bhawan [2% floor], Sec-19B, Madhya Marg, Chandigarh-160019, Tel:0172:2700284
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D.O No.-is%'2

Dated: [o!ng,‘lqp’lé

SAURABH KUMAR, IFS Director Environment
Chandigarh Administration

Sub: Enforcement of fly ash utilisation provisions in building
construction in UT, Chandigarh - reg.

Dear OJM_&‘\

This is in reference to the Original Application No. 269 of 2025
which has been filed by the Association of Fly Ash Products
Manufacturers (AFAPM) before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi, under Sections 14 and 18 of the National
Green Tribunal Act, 2010, challenging the Ash Utilisation Notification
dated 31.12.2021 and its subsequent amendments dated 30.12.2022
and 01.01.2024.

2. The Applicant Association represents a large number of fly ash
brick and ash-based product manufacturing units and has raised issues
relating to dilution of mandatory use of fly ash-based products in
construction activities, particularly in private and individual residential
buildings.

i 3 Since the approvals of building plans, issues of construction
permission, and granting completion occupancy certificates fall within
the jurisdiction of the municipal corporation, estate office, and
engineering department, the letters dated 24.12.2025 and 10.02.2026
were sent to your good office requesting information regarding
enforcement of fly ash utilisation provisions in building construction.
However, this office is yet to receive any communication/report/
comments/ inputs.

4, In view of above, I request your kind intervention in the matter
for sending the appropriate reply in this matter at the earliest in order
to ensure compliance with directions of the Hon'ble National Green
Tribunal.

With WAy Au,os’m\m
Yours sincerely,

Bewan? .,
—T02 s e
[Saurabh Kumar]
Er. C.B. Ojha,
Chief Engineer
Chandigarh Administration

Off: Parvavaran Bhawan [2™ floor]. Sec-19B, Madhya Marg, Chandigarh-160019, Tel:0172:2700284
Email: direnvehandigarh@ gmail com

{I[TRUE COPY//
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Mnexure Re 2

rom -
4 The Commissioner,

Municipal Corporation,
New Deluxe Building,
Sector 17, Chandigarh.

To

The Director Environment,
Chandigarh Administration,
Paryavaran Bhawan, Sector 19/B,
Chandigarh,

Memo. No.C [ K;20?1
Dated. 0g Oﬂ(la,?é

Subject: Enforcement of Fly Ash utilization provisions in Building Construction in
U.T.Chandigarh- reg. \

In reference to your D.O.No. 383 dated 10.03.2026 on the subject noted
above, it is to provide that , the Municipal Corporation Chandigarh has already complied
with the directions-of the Hon'ble Green Tribunal , according to which, special condition
with respect to the Cement has already been incorporated in each and every estimate/
NIT wherein it has been clearly mentioned that “The contractor shall procure 43
grade ‘Ordinary Portland Cement / or Portland Pozzolana Cement (Fly Ash Based)
required in the work from reputed manufacturer as per the approved marked”,
(Copy of special condition is enclosed at Annexure-1).

Similarly, C&D Waste Processing Plant is also running under Municipal
Corporation, Chandigarh and various products like Tiles, Paver Blocks etc are being
manufactured by using C&D waste material and only “Portland Pozzolana Cement
Fly Ash Based” is procured and used for these products.(Copy of procurement order of
is enclosed at Annexure-2).

In addition to the above for the maintenance works the cement procured &
used is also “Portland Pozzolana Cement Fly Ash Based”. (The copy of procurement
order of GeM is enclosed at Annexure-3).

This is for your information please.

DA- As above. Chief éngineer.

For  Commissioner, ,
Municipal Corporation,

LtC/handigarh[V
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TRANSPORTATION AND OFFICE INFRASTRUCTURE:

in order to complete the work within the scheduled time if the contractor shall be required to do the work in
more than one shift and accepted by the department the contractor will provide vehicular facilities to the
CPWO site staff to reach the site and their residence at his own cost for their services required beyond the
normal office hours. In case the contractor fails to provide the facilities Engineer-in-Charge shall be at liberty
to make the arrangement themselves and deduct the respective cost from the contractor’s bills.

PROGRAM CHART: -

The Contractor shall prepare an integrated program chart for the execution of work, showing clearly ail
activities from the start of work to completion, with details of manpower, equipment and machinery required
for the fulfiliment of the program within the stipulated period or earier and submit the same for approval of the
Engineer-in-Charge within 10 days of the issue of letter of acceptance for the contract (LOI).

The work has to be completed in stages as indicated in the Milestones under Schedule and the program,

should be prepared in such a manner to achieve these Milestones as indicated therein or earlier.

The program chart should include the following: -

a) Descriptive note explaining sequence of varipus activities.

b) Network (PERT / CPM / BAR CHART) which will indicate resources in financial terms, ganpower
and specialized equipment for every important stage.

c) Program for procurement of materials by the contractor.

d} Program of procyurement of machinery / equipment having adequate capacity, commensurate with
the quantum of work to be done within the stipulated period, by the contractor.

If at any time, it appears to the Engineer-in-Charge that the actual progress of work does not conform to the
approved program referred above, the contractor shall produce a revised program showing the mo@iﬁcanons
to the approved program by additional inputs to ensure completion of the work within the stipulated time.

The submission of revised program or approval by the Engineer-in-Charge of such program or the furnishing
of such particulars shall not relieve the contractor of any of his duties or responsibilities under the contract.
This is without prejudice to the right of Engineer-in-Charge to take action against the contractor as per terms
and conditions of the agreement. '
Notwithstanding the fact that the contractor will have to pay to the labourers and other staff engaged directly

or indirectly on the work according to the provisions of the labour regulations and the agreement entered

upon and/or extra amounts for any other reason.

PROGRESS AND MONITORING OF WORK:

Contractor shall give the Engineer-in-Charge on the 10™ day of each month, progress report of the work done
during the previous month. Such progress report will include the project progress symmary, work progress
(planned v/s. actual), PERT chart, milestone status, financial progress status, manpower deployment status,
important materials consumed, materials at site at the beginning of the month, materials consumed during the
month and the balance quantities at the end of month and progress of the work stating the reasons for
shortfal, if any including the steps and measures to be taken for making good the shortfall in the succeeding
period. msm of aforesaid progress rgport shall make contractor liable for action under breach of
contract ions.

SAMPLE OF MATERIALS: - :
All materials and fittings brought by the contractor to the site for use shalf conform to the samples approved
by the Engineer-in-Charge which shall be preserved till the completion of the work. if a particular brand of
material is specified in the item of work in Schedule of Quantity, the same shall be used after getting the
same approved from Engineer-in-Charge. Wherever brand / quality of material are not specified in the item of
wark, the contractor shall submit the samples for approval of Engineer-in-Charge. For all other items, ISI
Marked materials & fittings with upto date amendments shall be used with the approval of Engineer-in-
Charge. Wherever IS| Marked material / fittingsare not available, the contractor shall submit samples of
materials / fittings manufactured by firms of repute conforming to relevant Specifications or IS s for the
approval of Engineer-in-Charge.
To avoid delay, mmmwwwmummmﬂhadummubmmm
for progurement. If any material, even though approved by Engineer-in-Charge is found defective or not
ing to specifications shall be replaced / removed by the contractor at his own risk & cost,
BIS marked materials except otherwise specified shall also be subjected to quality test besides testing of
other materiais as per the specifications described for the item/material, Wherever BIS marked materials are
brought to the site of work, the contractor shall, furish manufacturer's test certificate or test certificate from
approved testing laboratory to establish that the material procured by the contractor for incorporation in the
work satisfies the provisions of specifications relevant to the material'and / or the work done.
For certain items, if frequency of tests is neither mentioned in the CPWD Specifications & BIS then tests shall
bec ?inmsergrm as per decision of Engineer-in-Charge. !
The contractor shall procure 43 grade ordinary Portiand cement and/ or Portland Pozzolana
based), required in the work from reputed manufacturers of cement as per the approved ;‘m §:’§o‘:§
bags bearing manufacturer's name and ISI marking, along with manufacturer test certificate for each lot.
Portiand Pozzolana Cement is however not be used for RCC works.

Samples of cement aanged by the contractor shall be taken by the E neer-in-Charge and got tested
accordanocwimMsmdwmsm.mmmwmﬁﬁngpmm&augﬁmg;
memdmfreeofm,lnmememunkmaummmmmbymmmqmmt
wnformbthemlonmalsm.memmdmmm:hﬂlberomovadfmnﬂ\osltobyﬂm
contactor at his own cost within a week's time crwﬂttonomrfrommeEngim.gn.ch.;gemdow The cost
of tests shall be borna by the contractor/dapartment in the manner indicated below: :

i} By the contractor, if the resuit shows that the cement does not confo
i By the department, if the result shows that the cement conforms to mr?;\;a 2;5;8 -

ngineer
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OPC/PPC shall be brought at site in bulk supply of approximately 30 tonnes or as decided by the Engineer-In-
Charge

» OPC/PPC bags shall be stored in separate go-downs. Separate go-downs for tested cement and fresh
cement (under testing) to be constructed by the contractor at his own cost as per sketches given in CPWD
specifications having weather proof roofs and walls. The size of the cement go-down is indicated in the
sketches for guidance. The actual size of go-down shall be as per site requirement and nothing extra shall be
paid for the same. Each actual go-down shall be provided with a single door with two locks. The keys of one
lock shall remain with Engineer-in-Charge of the work so that the cement Ie issyed from go-down according to
the daily requirement with the knowledge of both parties. The account of daily receipt and issued of cement
shall be maintained in a register in the prescribed Performa and signed daily by the contraclor or his.
authorized agent and Engineer-in-Charge or his authorized representative in token of its correctness: The day -
to day receipt and issued accounts of different grade/brand of cement shall be maintained separately in the
standard Performa by the contractor or his authorized representative who shall be duly signed by the
authorized representative of the Engineer-In-Charge before issue to the work on day to day basis.The
capacity of each cement go-down shall be 1000 bags of cement or more as decided by the Engineer-in.
Charge and shall be constructed by the contractor at site of work and at the site of batching plant for which no
extra payment shall be made The contractor shall be responsible for the watch and ward and safety of the
cement go-downs. The contractor shall facilitate the inspection of the cement go-down by the Engineer-in —
Charge at any time.

» The actual issue and consumption of cement on work shall be regulated and proper accoynts.

Execu ngineer
Roads Division No.3
. ).c Chandigarh. ‘v

Contractor . Witness Exccutilﬁngineer
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OFFICE OF EXECUY IVE FNGINEER, SOLID WASTE MANAGEMENT DIVISION. S,
MUNIC\PAL CORPORATION y(‘fg %
{New Deluxe Butiding, sector 17, UT Chandigars) fmai: mec swm2020@gmait. com ) %i";

The bxecutive Engineer,
Solid Wasto Managoment Division
MC Chandigath.

We Upwala Seva Sansthan
Rampur, Tengraha,
Cionda, Uttar Pradosh

Meme No 106 G
Oated - ”._7 -

Subject: Purchase of Cement for running of casting unit (Manual & Automatic) at C8D wasto processing
plant, Industrial Area, Phase-1, Chandigarh (Ch. To; Revenue Head SWM: Minor works),

Ref Cebd Contract No GEMC 511887 704B50481 generated on di09.07 2025

As aresdlt 1o your bid on Gem Portal (g Number GEMIZO2A/BET67280) and as per approval accordeq
by the Worthy Commiissioner. Municipal Corporation, Chandigarh vide order dated 08.05.2025 conveyed by Chier
Engincer, MC Chandigarh vide No. P-441086 01:09.05.2025 received from Overall Incharge SWM MC Chandigarh vide
No 441086 dt 13062025 for the work ciled s subjoct amounting fo Rs. 11125004 (Rs. Eleven Lakh Tweivg
Housand Five Hundred only) 18 horeby allotted to vour finm at the rates mentioncd below and as per alf the terms &
conciions of the GeM Portal within a time limit of 30 days

St Déscripuon offloms TR TR TS Qty. Unit | Raic (Rs) | Amount(Rs]) |
(Ne. | | : i AR e L SRR
i1 Pracmcment of Poriland “Pozzolana cement f 2500 ‘Bags 445.00 111252700 |

. using fly ash Sl TR WA PRI LS
i ; , i “Total (Rs.) 11,12,500.00 |
L o AR s i s s s v - o s & N5 T30 o Bl E e " E i ‘ il g S R e e

You are requested (o deposit the 5% parformance guarantee physically amounting 10 Rs, 55,625/ within
15 days from the issue of award of Contract on Geld In case your agency fails to fumish the  prescrived performance
gustanioe within prescribed penod, the penally may be charged as per terms and conditions of GeM. The performance
gurrantee should be valid for 04 Months. :

You are rmmsted to contact the Concemeﬁ SDE immediately and take: 1 WOk in hand as per the
nstruction of the Ungineer in charge and ‘as per approved torms & condibons and complete the: supply viithin stiputated
time period. j

DA- : ; - Exdculive Engineer
i - SWM Division

; MC Chapichit
£ st No Duted: g

Copy of abave is forwarded ta the foliowing for wnd information & necessary action: i

1 I e Overail incharge SWM MC Chandigarh
2. The Executive Engineer, Rouad Division No. 3, M.C, Chandigarh,
2 urcounts BranchiDsawing Branch (SWM) Division, Chandig*uh

At Ex utN ;ng'mee:

Iy,
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From

The Superintending Engineer,
Construction Circle-II,
U.T., Chandigarh.

To

The Conservator of Forest,
2" Floor, Parayavaran Bhawan,
Sector 19, Chandigarh.

Memo No. 2 719370
Dated: (o. 04 2026

Subject: Enforcement of fly ash utilization provisions in building
construction in UT, Chandigarh-reg.

¥

Kindly refer to the D.0.N0.382 dated 10.03.2026 regarding
enforcement of fly ash utilization provisions in building construction in UT
Chandigarh.

In this regard, it is to inform you that the Engineering
Department has already enforced order of the Hon’ble National Green
Tribunal Principal Bench, New Delhi mentioned in the above refer DO letter
and accordingly the use of fly ash has already been incorporated in the
various construction projects as described below:

i. Use of PPC Cement instead of OPC cement: In PCC cement,
pozzolanic material like fly ash, silica fume etc. is used as major
component (15-35%).

2. Use of AAC Block instead of traditional cement mortar
block/bricks: The main component in AAC Block is fly ash
(59%). "

3. Use of Fly Ash bricks instead of traditional clay brick: Almost
60% fly ash is used in the manufacturing of fly ash bricks.

The Detailed Notice Inviting Tender (DNIT) for construction of
Govt. School at Dhanas Complex and construction of proposed Police
Station in IT Park in which AAC Blocks has been taken as major
construction item at Serial No.27 (for Govt. School at Dhanas Complex)
and at Serial No.22 and 23 (for Police Station IT Park) is enclosed herewith
for ready reference.
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It is further submitted that use of all the above mentioned
three items i.e. PPC Cement, AAC Block and Fly Ash bricks is regularly
checked at site by the concerned Engineer-in-Charge and hence it can be
concluded that the fly ash is used aimost in all constructions carried out by

the Engineering Department, Chandigarh Administration.

This is for your kind information and necessary action please.

g

Superintending Engineer,

Da/ As above Construction Circle-II,
U.T. Chandigarh. ™
Endst. No. Dated:

A copy of the above is forwarded to the Chief Engineer, U.T.,
Chandigarh for information please.

—sd-
DA/- Superintending Engineer,
Construction Circle-II,
U.T. Chandigarh.

Endst. No. Dated:

A copy of the above is forwarded to P.A. to the Chief
Conservator of Forest for the kind information of the Chief Conservator of
Forest, Chandigarh Administration please.

0
DA/- Superintending Engineer,
Construction Circle-II,
U.T. Chandigarh.

Endst. No. Dated:
A copy of the above is forwarded to the Research Officer, B&R
Research Laboratory, Chandigarh for information.

mgol
DA/- Superintending Engineer,
Construction Circle-II,
U.T. Chandigarh.
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EECP-6,UT,Chandigarh

O SRS i o i i i St S

. Tender &zviﬁng Aut&oﬁtr Emm
DETAILED NOT!CL-‘. INWTING TENDERS FOR THE CONSTRUCTION OF PROPOSED POLICE STATION IN LT. PARK, LLT. CHANDIGARH.

R A
ngineer, Capiteal Pmtect DMston No. 6 v Chandsgarh

mmea'
“Wore

Contract No: EECP&/2025

Lt L e e DNIT Amount 8,68,83,750.56
b e e e R T R 18 monins
. g __iExcess Percentage % 3
LR QWG% :
E SCHE = =

g tbe mlwent columns, else the bidder is imﬂe to be rejected for thig tendsr. Bidders aro Bllowed 1o satsr the Biddor Mame and Yalses-only }

SooosR b o e RembDeien. . | Quantity | Units | Estimated | Estimated Ratesin TOTAL AMOUNT
M.  Ref ? __Rate S S0
i Carriage of Material By Mechanice | Transport including loading, unloading and stacking
Earth fead of 5 Km Thine Hondrad i :
112 4348.07 cum 317/@6 Seventeen and ; 1382077.83.
y - g Paise E:ghty Six Oniy it
2 296 Extra for ever}l additional lift of 1.5 m or part thereof in excavation / banking excavated or Zera Only ; :
: stacked materials, - {0 S
2.26.1 /Al kinds of soil INR Zero Only ' o |
a) Depth exceeding 1.5 m but not exceeding 3 m INR One Hundred & | i
{Twenty Three and | i
W] 2D emmEn 1. T
Only i S
b) Depth exceeding 3 m but not exceeding 4.5 m INR Two Madead d |
80001 | cum | 24875 [Forty Six and Paise 19740247
s o " |Seventy Five Only | f

acc-l
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ar; e &,.mcmy Exacutive ngmeer Capxtai F‘ro;ect Division No. 5. Cnand:garh 5 *
nemu ot ms.« «Bgr'z“”if‘ E INVITING TENDER FOR THE CONSTRUCTION OF GOVT. SCHOOL AT DHANAS COMPLEX, U 3. CHAND!GARH f
. : {
; ; Excess] (1 % : ;
Lass {3 %
Lmount X 15,77,15,582
Time limiti 02 Years
Cuantioy Unit Rate Amoun Amount in rais
;‘%arm work it sxcavation by mechanical means (Hydraulic excavator)/ manual means over arees (exreeding 30 om
in denth, 1.5 mom widthres well as 10 sqm on plan} including getting ou! andd dispussl of excavated earth lead upto 184737 ¢ Syaraa One Hindead Seventy
E‘_%(z 1 and for all bft, as directed by Engineer-in charge. All kinds! - i um 17271 31804200 Two Rupees 3o
f + ¢ Seventy One Palza
jot saif:- : ;
f:g;hg avatlabie excavates carth [eXChiding ey i twenches; plinth,sides-of foundations &tc.indayéis.notl - o oo b 1 One Hundred Ninety
{excoeding 20 o in depth, sonsclidating zach deposited fayer by ramming and watering, lead up tu 30 m and for 803.26 - Cum 190.71 Tis3tsen | fupess and Sevanty
tad i, One Paiss
& .\,:ng;,‘n;, ared Riling i plinth with sand under finars, including watering, ramming, consolidating and dressing . gty o Two Thousand Sixty Six
: aplate. 456.81 Cam 2086.41 100584385 et andForty One
T T T isoviding and faving in position cement cone At of speafied grade exciading the ~ost of centering and shuttering 5 5
s =} A% werk up to glinth level - 24.80 o e Sehgn e ;;’m”“ :"’“"
i e s 1S (1 Cement: 3 coarse sand {zone-iil} derived from natursl sources : 6 graded stone aggregate 20 mm nominal : X o " 23'9’ ?j:?;yﬁ?f%
R e ] '1He ] o
- siza derived frop sl : e
f Providing and laying in position cement concrete of specified grade excluding the cost of ceatering ard shuttering
3 2 U Al work ug to plinth level - 307.73 Cum 5628.08 2036859 ;x Y;:::m - ikt
B s < % 4 X i3 SATY I
4 (g (148 11 Czment : 4 coarse sand {zone-ill} derived freen natural seurces | 8 graded stone aggregate 40 mm nominal : : s R:;ees m::;gé{ _' ‘i_a
= 5 ciie derhaed frops notuzal sourresh . B DRk : % - -
a1 mrowding and faying in posit‘on cemunt concrete of specified grade sxcluding the cost of caritering and shettering : e ThiGES G i 0e
& i Ali work up to plinth level: 1:5:10 {2 cament © 5 coarse sand {zone-itt} Jerived 417.38 Cum - 6342.6 265721432 jHundred Foriy Two
440 4 om natursl sources t 10 grsdec stone aggregate 40 muy. nominal sire derives from natural soureen { 4 Rupes and Sy Pusa
Prwi:%ér:g and ldying in position specified grade of reinforcod cement concrete, excluding the cost of centaring,
) shuttering,  finishing  and  remforcemtent - Al work - up  to plinth  devel - : SR TR UEE
7 = S5 ket ; - 18136 Cum 880153 1355241.85 Hundred One Rupues
542 1:1.5:3 {1 cement 1.5 coarse sand {zone-if}] derived from natural sources : 3 graded stone aggregate 20 mm and Fifty One Paisa
5 73 - 3 R ?
Reinforced cement concrete work in beams, suspended floors, roofs havmg slope up to 15° lendings, bslconies,
shelveas, chajjas, intels, bands, plain window sifls, staircases and spiral stair cases ahove plinth leve! up to floor five} : Ets Thepsin! Qe
] 53 levad, excluding the cost of centering, sh:vemg, finishing and reinforcement with 1:1.5:3 {1 cement : 1.5 coarse| 52.26 Cum 11184.85 58504286 :meda;ﬁ;o;b
sand{zone-ll) derived from naturai sources : 3 graded stone aggregate 20 mm nominai 22 derived from natural siss “

i saurcesd - : . ( Preey

SECTT
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533 IDESIGN MIX CONCRETE Providing and Iaymg in position ready mixed or site batched design mix cement conaete]
" Hor reinforced cement concrete work; using coarse aggregate and fine aggregaae derived from natural sources,
Portland Pozzolana / Ordinary Portiand /Portland Slag cement, admixtures in recommended proportions as per IS: Nive Th f Fie
9103 to accelerate / retard setting of concrete, to improve durability and workability without impairing strength; Hundred Ninety Four
5 including pumping of concrete to site of laying, curing, carriage for all leads; but excluding the cost of centering, APIS s il bkl Rupees and Seventeen
shuttering, finishing and reinforcement as per direction of the engineer-in-charge; for the following grades of Paisa
concrete -All works above piinth level upto floor V level:-
5.33.2.1 |Concrete of M 25 grade with minimum cement content of 330 kg /oum
g Seven Hundred Thirtee
22 535 jAdd for using extra cement in the items of design mix over 14d above the specified cement content therein. 870.56 Cuintal 713.70 £21318.67 !Rupm 2nd Seventy
Paisa
61 ork with burpt ciay F.£.5. [ dular) bricks of class designation 7.5 in foundation and plinth Fl‘ ",“"‘”""‘m“e
= 3 Brick @ with common buret ¢ &Y PP, (RO Moguiar) O O 58 gnation /.5 i cation a Pl : i i edﬂ!iﬁy Nine
23 Eii fin: - Cement mortar 1:6 (1 cerment : 6 coarse sand) g2 S i W Rupees ard Sixty Eight
1 e
6513  iHalf brick masonry with common buint c.ay F.pS. (rson modular) bricks of class designation 7.5 in superstructure : One Thousand Ninety
T oV plintit evel Uip to floor V Jevels o o . ~Cement-mortar- 1:4-{1 cement 14 coarse|. . 602.58 . Sam. 1093.46  658397.13 | [Three Rupees and Fort
6.13.2 isand) . [sixPaisa
: One Hundred Ong
25 6.15  iExtra for providing and placing in position 2 Nos. 6mm dia. M.3. bars at every third course of half brick masonry. 602.58 Sam. 101.97 6144508 Rupees and Ninety
- - Seven Paisa
4 ick wi § s dés ; Six Hundred Ninety Tw
Honey-comb brick work 10 / 11.4 om thick with common burnt clay bricks of class designation 7.5 in super = I
i 823 ltructure above piinth level upto foor V fevel with cement mortar 1:4 {1 cement : 4 coarsz sand) o i 69229 4756032 mg" Teenty
providing and laying Autoclaved Aerated concrete{AAC) blocks masonry with 150 mm to 300 mm thick with Grade-
O/ 7 1 AAC blocks of density 551 to 650 kg/cum conforming to 15:2185 {Part 3} in super structure above plinth level up s Fm Thousand One
3= 92 647 hofloorV tevel with RCC band at sill level and lintel level with apptoved block faying polymer modified adhesive 512.87 Cum 8108.64 4158678.2 Hundred Eight Rupees
mortar ail complete as per direction of Engineer-in-Charge. {The payment of RCC band and reinforcement shall be and Sixty Four Paisa
snade for seneratetyl
87 medtnp ang fixing 18 mm thick gang saw cut, adrrer nohshad premoulded and prepohshed machin: ot for
Kitctien platforms, vanity counters, window. sills, facias argd similar locations of required size, approved shade, o Thoucand Tii6
colour and texture laid over 20 mm thick base cerent mortar 1:4 {1 cement : 4 coarse sand), jomts treated with £ § s ot o Hundred Sixy $
* whiie cemern?, mized with matching pigment, 2poxy touch ups, incuding rubbing, curing, moulding and polishing : : g il 50028 {Rupees and Thirty Four
fto - edges to gle  high gloss  finish et complete  at  all  levels Paisa
8221 JAreaofslabupto0.50sqm.
82  Iproviding and fixing 18 mm thick gang saw cut, mirror polished, premoulded and prepolished, machine cut for
Kitchen platforms, vanity counters, window sills, facias and similar locations of required size, approved shade, Four Thowsand Nine
colour and texture laid over 20 mm thick base cement mortar 1:4 {1 cement : 4 coarse sand), joints treated with 80,56 - iy - Hundred Ninety Seve
2 white cement, mixed with matching pigment, epoxy touch ups, including rubbing, curing, moulding and polishing st . : 2027(}3. 7 &Rupees and Sixty Two
to edges to give high gloss finish etc. complete at alt levels. Paisa
‘| g222 |Areaofslab over 0.50 sqm.
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E-tender U.T. Chd.Admn. Page 6of 24 EECP-5,UT,Chandigarh
Sl. | DSR item Description & | Quantity | Units = Estimated E’fmated Rates in | TOTAL AMOUNT | |
MNo. | Ref ‘ Rate words !
: Add for uslng extra cement in the :tems of design mix over and above the specified cement Seven Hundred &
v Seventy Only
18 6.1 Brick work with common burnt clay F.P.S. {non modular) bricks of class designation 7.5 in b o < {/ !
-~/ lfoundation and plinth in: ; &
Cement mortar 1:6 {1 cement : 6 coarse sand)} Six Thoussing Nine :
5 Hundred & Thity | \ f
8.1.2 50.85 cum 8,830.68 Nine and Paise Sixty 351484.73.
> Eight Only
Brick work with common burnt clay F.P.S. (non modular} bricks of class designation 7.5 in i e
19 8.4 Sii b
superstructure above plinth level up to ficor V level in all sha esandsizesin: . o4 T = R B L
Cement mortar 1:6 (1 cement : 6 coarse sand) : Eight Thousand i
. Eight Hundred & ;
6.@2 3.14 cum 8,860.09 Sixty and Paise Nme 2?820&?}‘-/
. ; . - Ofﬁy = i o 5
Extra for forming cavity 5 cm to 11.5 cm wide in cavity walls with necessary weep and vent = Two Hundred & ;
holes including use of cores and cost of providing and fixing bitumastic coated M S. ties 300 Twenty Seven and :
20 6.6 B 227, S : 82
-~ |mm fong of 25x3 mm section at not less than 3 ties per sqm as per approved design 2 550 s Paise Eighty Eight st e
Only P
Brick work with common burnt clay machine moulded F.P.S. (non modular) bricks of class 7 1 2 i :
21 | 828 designation 12.5 in exposed brick work including making horizontal and vertical grooves 10 mm
B wide 12 mm deep complete in cement mortar 1 :6 (1 cement : 6 coarse sand). ;
Above plinth level upto floor V level Nine Th nd-Two ‘
Hundred & Twenly :
8.20.2 205.77 cum | 9,225.69 Five and Paise S lxty 18983'10./2@
A 3 _~ |NineOnly (
- Providing and laying Autoclaved Aerated concrete{AAC) blocks masonry 100 mm/ 125 mm = ; ; 1
thick with Grade-1 AAC blocks of density 551 to 650 kg/cum conforming to 15:2185 {Part 3) in = HN’"e Thgu?andﬂmeg
22 | 6.38 |super structure above plinth level up to floor V level in cement mortar 1 :4 {1 cement: 4 coarse] 12175 cum | 9,920.17 and Paise Se\:en A 1207780.70,
alw‘ i
7 Isand ). The rate includes providing and placing in position 2 Nos 6 mm dia M.S. bars at every iny : i !
third course of masonry work. z ; - e i

SecN
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./ |Providing and laying Autoc;iaved Aerated concrete(AAC) blocks masonry with 150 mm to 300 5 i
mm thick with Grade-1 AAC blocks of density 551 to 650 kg/cum conforming to 15:2185 (Part 3) Eight Thousasi O !
: it oot vl with : ou ne‘
23 8.47 in.saper structure aboveyplmth' fevel up tg oor\{ ev.e with RCC band at sill level and !mte? level 203.08 e 8,108.64 |Hundred & Eight and 1646702.61.
: with approved block laying polymer modified adhesive mortar all complete as per direction of Paise Sixty Four Onfy§ ;
-7 lEngineer-in-Charge. {The payment of RCC band and reinforcernent shall be made for e b g ; o
seperately). - < ; L
Providing and fixing 18 mm thick gang saw cut, mirror polished, premoulded and prepolished, !
machine cut for kitchen platforms, vanity counters, window sills , facias and similar locations of R ;
] 24 8.2 required size, approved shade, colour and texture laid over 20 mm thick base cement mortar ! i
: 1:4 (1 cement : 4 coarse sand), joints treated with white cement, mixed with matching :
pigment, epoxy much ups, {nciudmg rabbmg, curmg, mouidmg and poibhmg to ectges to gwp i
high gloss finish etc. complete at il levels. : - S S o
8.2.2.2 {Granitestoneslabofcolourblack,Cherry/Rubyred = : =
Area of ?lab over 0.50 sgm Four Thousand Ninef : ;
: Hundred & Ninaty
8.2.22 W LW AR WP s
< : { o Slxiy Twc Oniy :
Extra for providing opening of required size & shape for wash basin/ kitchen sink in kitchen = 5
platform, vanity counter and similar location in marble/ Granite/ stone work, inéluding Nine Hundred & :
25 8.3 holes for pillar taps etc. including moulding, rubbing and polishing of cut edg s et 2000 oo 0280, JrHy fen shaPle s
_{necessary p ps ete. including g g polishing ges etc. : > 4 Twenty E;ght Omy
complete. 2 i
Fly proof stainless steel grade 304 wire gauge with 0.5 mm dia wire and 1.4 mm wide aperture| . Geie Thasund =
with matching wood beading Seven Hundred & ; : §
26 9,7,i 8.0? sgm 1,751.84 Fifty One and Paise 14119.2{35
/ / |Eighty Four Only o ‘
Providing and fixing 15! marked flush door shutters conforming to IS : 2202 (Part 1) non- B saaes w
27 | 921 decorative type, core of block board construction with frame of 1st class hard wood and welll
5 matched commercial 3 ply veneering with vertical grains or cross bands and face veneers on
both faces of shutters - Some
4|




